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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD.
* % #

0.A. 15/94 Y , Ot. of Decision : 18.1.94,

S, Chellappan es Applicant,

Vs

1. Dir ector of Telscommunications,
rapd. by Chairman, Telscom,
New Delhi.

2. Chief Gensral Mapager, Telecom,
R.P. Circle, Hyderabad.

J. Genersl Manager, Telecom, ’
Hydsrabad,

4, Asst, General Manager, (Admh.)

office of the General Manager, ‘
Telecom, Hyderabhad Dist, «+. Resspondents,

Mr."e Surender Rao

*»e

Counssl for the Applicant

*8

Counsel for the Respondents Mr. dﬁﬁqft&gigggg§§;ccsc

VCDRAN:

THE HON'BLE SHRI A,B. GORTHI : MEMBER (ADMN.)
THE HON'BLE SHRI T.CHANDRASEKHARA REDDY : MEMBER (JuDL.)
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0.A. 15/94 Dt, of Decision : 18.1&94

was Incharge of maintenance of 4 axchenges. Some

% | ' -

ORDER o ,

§ As per Hon'ble Shri A.B.Gorthi, Member (Admn.)
!

In this application the applicant challanges

|
the yalidity of the impugned order dt. 28.12.93 transpgpring

Salillt £

him to ETR Calcutta as DE satdite,Shillong. He prays

' Por quashing the said transfer order on the ground, that

it is illegal,mala~fide and dis@kiminatory. |

2. | The applicant was working as a Divisiona%
Engineer, Telecom at Chapminar Telecom Exchangs. He

| |
axpansion work was élso going on in Charminar end |
Saracr Nagar exchengaes uhi&h work was diractly supervisad
by the applicant. Although hs was thus fully commi%tad
to his work he was ;ransfarred to Shillong (ETR Calgutta)
with a view to accommodate some other paraon.r Tha

: ' |
applicant had earlier worked in 5hillong when he was

‘an Assistant Enginggy for a period of 3 years, Hs should

not have therefors besn oncqhg;in trahsfsfred to Shillong,
which is a tenure apgas Last but‘noa leas;)the_app{icant

contends that the impuéneﬁ order of transfaer was baqsed

by the Assistant General Manager uhq was not the competent
authority to issue the tpansfer order. Kseeping in Jiew

the rank and status of the applicant, he con@ands that

his transfer could only be ordered by the Diractoraﬁa.
|
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3. It is evident from the ayegrments prom the

/

application itself that the applicant came to Hydarabad

_h‘__e o L

i;ﬁﬁﬁi} Divisional Enginser in 1985 and was uorking{as

sucq,fill the impugned order of transfer was issued.

There is nothing on record to show that the appliéant's

R e dmnbnumstiang
|

govern@hg the subject matter. AS regards the competency
} |
of the Assistant General Manager to issue the transfer

order, we have perused the peleyant ofPice memos purnished
|

by thes lesarned standing counsel for the raspcndenFs. The

‘memos would indicate that as sarly as 3.6.93 an ordsr was

tt- Aestatant Nirertnr faneral of the Department

uf Telecom, New Delhi orderlng the transfer of the
applicant to ETR Calcutta, The memo indicates that a

copy of it was sent to the 6?Ficarﬁ concegned., A further

order was issued vide memo dt. 30.7.93 directing CGMN,

AP Circle and CGM E£TR to issue the station of po?tk}%ﬂ
in respect of Shri J. Ravichandra and Shri S,Chaliapan

(applicant) raapactivély and relisye the officers concernsd

with immediate gpeget. Subssquently on 12.10.93 ancther

communication was addressed by the Assistant Diractor

. ‘ .
General to the Chisf General Manager, A.P.)) Telecom circls,

‘ 2
Hyderabad, oncgBgain directing the later to relieve
‘ ' A
Shri S. Challapan so as to enable him to joinew =% ETR

Calcutta, It was only after all the afora-said‘currasponden

b




Copy to:t=

Chairman,

- L3

1. /Birector of Telecommunications, Telecom, New Delhi,

2. Chief General Managar, Teslacom, A.,F.Circle, Hyderabad.

2., General Manager, Telecom, Hyd. - *

4, Asst, General Manager,(Admn.) 0/C General Mapager, Telescom,
Hyderabad Dist. -

5¢ One copy to Sri. M.5urender Rao, advocate, 17-119,
Kamalanagar, -rvad No,3, Dilsukhnagar, Hyd-660.

6. One copy to Sri. N,V.Ramana, Addl., CGSC, CAT, Hyd.

7. Oné copy to Library, CAT, Hyd,

8. One spare copy. :
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CGMT, AP, Hyderabad.

that the final impugned order was issved by the

ar-4
Rssistant General Manager (A) Parﬁpn bshalf of

*

4. . We have heard learned counsal for both the

m et f e 4 cmvmasal Pan tha annliecant rEranalv

contendsd that the transfer order was pot issued by

c- (%9 *

: - (]
an-authority competent/do so. We have already noted

. RN, .
that the initial ordsr of transfer of the applicant

in fact émdnatad Pram»tha Department of Telecom,

New Dalhi as could be seen prom the OM dt. 3.6,33,
After certain correspnndan&§ in the magger, final

axecufive instructions ygre issued by the Assistant

General Managsr relleving the applicent yith eppgcy prom

. the aftgrnDDﬂ-DP 28,12,83., We gannot'therefora<hold that -

impugned order is issued without cumpetencé.

S5e It is well sgttled that an order of transfep
can be challanged on limited grounds. In the instsnt gase,

we do not find that the order has either violatsd any

—~

I e e . - » >
_8tatutory rules or instructionsg or that it yas issusd

mala-fidely: Under thess circumstancag,ue find no merit

in the application and the same is rejected at the gtage of

agmisaion itself,

Do ‘The copies of ths office memos furnished by the

7.

e )
learned gtanding counsel for the respondents are taken

on record.

N *

‘ Vb )
(T.CHANDRASEKHARA REQDY) (A.B. GIRTHI) g

MEMBER (JWDL.) , MEMBER ( ADMN
Dated : The 18th January 94.
(Dictated in Open Court)
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IN THE CEETERZL ADMINT - TRATIVL\TRlBUNAL
' EREABAL BEWCH 3 HYDERATAL
A

THE "“LE MR.JUSTICE V.NELLADRI RAO
VICE-CHAT EMAN

TEE HOW'BLE MR .AeBeGORTHT $MEMBER(A)
‘ AND
THE HON'BLE MR.T,GHANDRASEKHAR REDDY
MEMBER(.J)
AD

THE HON'BLE MR.R|RANGARAJAN :MEMBER( )
r- \

4

Dated: )@l ) _'199.%

- QELER/JTULGMENT 3 M

=i - »Fle N0

0.A.No, IT[ 4%

Tebstior—"" R )

Admitteq and Interim dlrectlons
i'ssued,

Allowed,

Disposed of with directions.

T v irsed.

Dismissed asg w1thdrawn.

°-Dism'ssed for default,
Re jegted/Crdereqd.
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